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!'•Iji" .D..A. NC.. "234;2/Bg';':ii': .;.
/ Nsij';Di3lhi .this th-B, '9tln:" day, of '"''ay, 19'94. ' ^

jShri Justice'^U.S i 'P'l-alifnath,- C '̂airitiaQ','
34i.r-i P.T, Tlriii-uuengadann, (^i.emb e'ljC'A'

1, Suresh Chand son of Sh,Rajinder: Singh

2, om Prakash Saraswat son of :^.Mababir Prasad saraswat.

•i-Vv 9

So Raja Ram SaroJ son of Sh.Suchit SaroJ

4„ Yogesh Kumar 'S«son of Sh <,Sobha Ram ;

5* S}i„Girish Kximar NaSharma s/o Sh Nand Ram Sharma

6. Sh.Uday Prasad 9^ son of Sh ^Balkeshair Singh :

7a Sh.Sajjan Pal Singh s/o Sh.Gaj^der Pal Singh

8o Sh Puran Singh^ son of Sh Baboo Lai

9^ Sh ghish Pal sin^^ s/o s^ Ramjswarup Singh ,

10^ Sh Munna Prasad si '̂̂ arma s/o sl| Raja Ram Sharma

11. Sh Sripal /• ,

^ 1- I ^ ' ' - • "
12e Sh Brij Biharl Sharma s/o; Sh Prem shankar Sharma

ill V-j'̂ •• , , ', . ' :

13. Raj Pal Chaudliary s/o Sh jMiar. Nath

14, Sh Indra Prasad Pal s/o ^;Lalu Prasad

16. Sh Mori Lai s/o Sh Nathu R^

16, Sli Vijay s/o Sh Durga Singh , .

17, Sli Shyam Babu s/o Sh Baboo Lai

8, Sh Vishnu Dutt Sharma s/o ^ Rampat. Sharma
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19. Sh Yogendar Kumar Pathak s/o Sh Kishan chand Pathak

20. Sh C.K.Pawar son of gh Kishan Singh Pawar

21. Sh Phal Singh s/o Sh^Sohbar^ Singh
I ; -

22. a. Shlv Charan Meena s/o Sh Arjun Lai Meena.
! ,

23. Sh Manohar Lai s/o Si Prabhu Lai Sharma

24. Sh Mahender Pal Singh s/o Sh Govind Singh

25. Sh Orn Parkash s/o Sh Sambhu Lai Sharma

26. Sh Prahlad Lai sharma s/o Sh Suraj Lai

27. Sh Ram Karan s/o Sh Ran Bharoseo

28. Sh Pradeep Kumar s/o Sh Ram Bilas.

29. Sh Mishri Lai s/o Sh Madan Lai

30. ^ chhedi Lai Tyagi s/o Sh Saddi Lai I^agi,

31. Sh Anand Prakash s/o Sh Dambar Singh

32, Sh Chandra Wali s/o Sh Guru Prasad.

33. Sh Ran Pyare s/o sh i^jkha Ram

3 4. Sh Ram slngh s/o Sh.Sri Lai

35. Sh Ghan Shyam s/o Sh Govind Ram

36, sh Ram Brij s/o lEh Laxmi Naraina,
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37. Sh Ram Sripat s/o Sh Ram Bhajan

38. Sh Bhanu Pratap singh s/o a Ra., PraU-an Singh

39. Sh sriniwas son of Sh Ambica Prasad.

40. ^ Doodh Nath s/o Sh Ehavtal

41. Sh Madanr^rari s/o Sh Deep Narain.

xr • 32. Sh Ram Prakash s/o Sh shyam Baboo
t ; ' ,

I .

43. Sh Chandra Shan son of Sh;surender Pal
!

44. Sh Ram Asare s/o ^ Ram Dular
9

45. Sh Haahey Shyam s/o Sh Ram chitra Sharma

46. Sh Vijay ghankar Tlwarl s/o Sh Vlshwa Nath pratap
' i47» Sh Mohdo Nashir Khan s/o Thahir Khan

48. Sh Girish Kumar s/o Sh Dwarka Prasad.

49. sh Satya Prakash sharma s/o Sh Madan Lai Sharma

50. Sh Sablr All s/o Sh Noor I^hd.

51. Sh Parshuram Yadav s/o Sh Ram Vaid Yadav.

52. Sh Yogesh Kumar Sharma s/o Sh Kanwar Bahadur Sharma

53. Sh Vijay Kumar Sisaudiya s/o Sh Har Pal Singh

54. Sh Prem chand vashisth s/o Sti Ram Karan Vashisth
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.55.Sh Ashck Sharn.a s/p sri r.™ shanna

56. Sh Haja Ram Mehra s/o ^ Chhote. i,al Mehra

57. Sh Shiv Karan s/o gh Kesha Ram

, 58. a Rakesh Kumar s/o sh ^ia Ram Pathak.

59. Sh Mahadev Singh son of a.aam Sin^
60. Sh.Surender Harayan s/o sh.shiv Narayan

61. a, om Prakash sha^a s/o a shubh, Lai Sharma

62. Sh Battl Lai Mahawar s/o Sh rulsi Ram

63. Sh Pradip.Kumar Mishra s/o sh Om Prakash Mlshra

64. Sh Usman All s/o Sh Mohd Kalloo

65. a Ranbir S^ngh s/o ^ Rohansingh
66.sh Subhash chand son of Sh Puran gingh

67. sh.Anll Kumar Upadhyaya s/o sh Ramji Lai

68. a santcsh Kumar Jain s/o. sh Beni Prasad Jain

69- Sh Dharam Pal s/o sh Banwari Lai

70. Sh shambhu Lai s/o Sh Kleshari Lai

71. Shsetyapal Singh s/o Sh Satinder Singh

^72, Sh Om Prakash son of sh.Trllok slngh.
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73. Sh LaJJa Ra„ Sh.Laxman Singh,
* , '

74. Sh Dewan gingh son of LaJJa Ran,

75. a satya Narayan ./o a, Hu.™ singh Shaona.

76. a aola #ath ./o Sh Vishnu outt a^a^a.
77. a Nazar Mohd.s/o Sh Hanlf Mohd.

78. Sh Raj Narayan Lai s/o sh Raffi Bachan Lai

79. Sh Tara (Jiand s/o sh Nathu Ram

SO.Sh Ral Miomas s/o Sh Joseph chakj.

81. a, uaay Prasad Singh s/o ^ Bal Klshan %ngh
r •

• 82. Sh Mahesh Knmar son of sh sury Kumar

83. Sh Dev Raj son of Sh.Mahabir singh

84. Sh Garish Kumar son of Sh Hral Ohari.

85. Sh ftagwati Prasad son of sh Ihakur Dass.

86. Sh. Rakesh Kumar GuZati s/o Sh Sri Ram Gulati
i

87. Sh La^^ s/o Sh

ss.sh. sardar Singh s/o Sh Ganga Sahai

89. sh Ramesh Chand ^rivastava ./o ^ Narottam "ingh

90. Sh Ram Prakash s/o Sh shambhu Lai
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; 91. j Sh.Ran Vnran s/o sh. ftem-Bharose V

,92. Sh,Rake.h Kumar K|shra ^ sh.iara Chand Hlshra

:93;. Sh.Devendra Kumar; sonl s/o Sh.HlranJan soni.''

94. sh.Nana Klshore s/o shrl.Rom Avtar

95. a iMahesh Dutt sl^ama =/o Sh Bharmudtt sharma '

96.; leeladhar Rawat s/o Sh Choke Lai ^ -

UU TOyees Of Electrloai loco Shed l«0.alakabaa,
^ Western Railway. . >1™ Delhi applic®Ts •

• ' i VERSUS " • ' 1• ^

.. Unl^n Of India, Ministry of Railways,

ij. Rail BJiawan^Nev; Delhi,

2, ;Division Railway Manager, . V

Western Railway, Kota Division,Kota Hajasthm.

3* Sr.Divisional Electrical Engineer
i' • •

Electrical loco Shed Tughlakabad,Westem Railways,
New. Delhi,. "

-» v® .♦'« 0«.«.Respondents,

.."1.

r. f
*"'i

•i,
! ; ^

• r^
.

.••i

...



>

-7-

ORPER(ORAL)

Shri Justice f^ialimath

None appeared either for the pstitionar or for

the respondents. As this is a very old case, ue consider

it proper to look into the records and dispose,of the case

on merits.

2, The petitioners are all employees of Electrical

1-Qcal Shed, Tughalkabad, Uestern Railway, Neu Delhi, They

haue a grievance in the matter of promotion to the cadre of

skillad artisans which carry the scale of Rs,950-1500. The

petitioners are employed as Class Semi-skilled/unskilled

uorksrs at the Electrical Loco Shed, lughlakabad, Uestern
\

Railway, Wew Delhi. It is their case that they are entitled

to be considered for promotion to Class-H posts of skilled

artisans at the new Electrical Loco Shed, Tyghlakabad. They

allege., that 50?" of the posts of skilled artisans are required

to be filled by direct recruitment and the remaining 50/o by

promotion, 25/^ by. seniority and 2S% by selection amongst the

rankers with I.T.I, certificates and three years experience.

It is .alleged that in utter disregard of these norms, the

respondents have recruited 66 candidates, ignoring their claims

for promotion in accordance with the quota prescribed for

promotion. U is in.this background that they have approached
the

the Tribunal praying for quashing of/orders dated 17.1.1989,

22.-4.198g and 29.3.1989 which bear on the direct r ecruitment

to the cadre of skilled artisans and have prayed for a

direction to consider the case of the petitioners for promotior

to the post of skilled artisans by providing them full quota
of their 50/^ posts and to promote them to the said posts.
3. In the reply filed bn behalf of the Railway

Administration, it is stated that the posts of skilled
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artisansare required to be filled up in accordance uith

the order of the administration dated 30.4.1985 produced

in the case as Annexure R-I. Paragraph ('lU) which deals

uith skilled categories says that 50/fa of the vacancies
up

should be filled/by direct recruitment of ITI trained in

EIec trical/Electronic trades or matriculates uith science

subject through employment exchange. 25/o of the vacancies

are required to be filled up by option from serving employees

in the same grade in all the branches of E^iect. department

and steam/diesel maintenance side of t^iechanical department

as uell as employees working in RE(Cons) organisation holding

liens on Uestarn Railway, Absorption of all except those

of TR5 Shed cadre uill be subject to screening/trade test.

25% of the vacancies to be filled up from the serving class

IV optees. employees from the Elect, Loco Shed cadre of BCT/

•BivC Division as also all employees of KTT Division uith

minimum three years service either ITI trained in Electrical/

Electronic trades or matriculations uith science subjects.

The respondents have stated that the- recruitment is being

mads strictly in accordance uith this order and no excessive

recruitment is being made b;^ direct recruitment process. They

have stated that the direct recruitment is made by making an

estimate of the vacancies likely to occur taking note of the

fact that the selected candidates can be postsd only after

they successfully undergo training for the period of three

years. No materials have been placed before us to shou that

any excessive direct recruitment has been made contrary to

the prescription of 50% prescribed by the tqIbs. The

respondents have also stated that the vacancies are being

filled up by the tuo modes prescribed by the order Annexure
nave

R-.1, They/pointed out that the trade test is being held
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in order-to assess the suitability of the candidate and that

the' candidature of ^vsry'one uho comes within the zone of '
j

consideration including the .peti ti o ners uill be considered

at the relevant point of time. There is no good reason to,;;

disbelieve the version of the respondents in this behalf,

particularly uhen the petitioners have not been able to place

any material before us to shou that the respondents are

acting in transgression of the order, Annexure ^-1 dated

30,4,1986 uhich regulates the filling up of- the posts of

skilled artisans, Ue, therefore, see no ground to interfere,

4, For the reasons stated above, this petition fails

and is dismissed. No costs.

liui-

(P.T, Thiruvengadam)
Member(A)

'SRD'

(U.S. r'lalifnath)
Chairman


